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[Shri Bhupesh Gupta]
6 o’clock the other two Billg are taken
up, and this Bill will not come.

MR. CHAIRMAN: Then you sit
down, please sit down,

SHRI BHUPESH GUPTA:
made a suggestion, all of us . . .

MR. CHAIRMAN: We have taken
over half an hour over this, This mat-
ter could be disposed of in five or ten
minutes. This is the twelfth time yow
have stood up.

We

SHRI BHUPESH GUPTA: You
have made me stand up for the twelfth
time.

MR. CHAIRMAN: You are repeat-
ing it,

SHRI BHUPESH GUPTA: 1 have
got up 12 times, I may not get up at
all. Why are you saying that? So, to-
day it should be taken up?

MR. CHAIRMAN: Now, please sit
«down,

SHRI BHUPESH GUPTA : We do
BOt acCept your suggestion.

MR. CHAIRMAN: You may not ac-
«cept it.

SHRI BHUPESH GUPTA: We do
not accept that it should be taken up
today, We oppose it. We do not accept
it. All right, you have it,

MR. CHAIRMAN: Mr. Shah Nawaz
Khan, i

SHRI BHUPESH GUPTA: We re-
cord our protest against it; we think
you have given a wrong direction, It
is virtually having your way. Rules are
waived and you stand by it

SHRI T. V. ANANDAN (Tamil
Nadu): It is casting an aspersion on
the Chair. He must withdraw it. He
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cannot say that you are taking a wrong
decision. It is not a wrong decision.

SHRI BHUPESH GUPTA: What is
it?

THE MINES AND MINERALS (RE-
GULATION AND DEVELOPMENT)
AMENDMENT BILL, 1972

“THE MINISTER OF STATE IN
THE MINISTRY OF STEEL AND
MINES (SHRI SHAH NAWAZ
KHAN): Mr. Chairman, Sir, I move:

“That the Bill further to amend
the Mines and Minerals (Regulation
and Development) Act, 1957, as
passed by the Lok Sabha, be taken
into consideration.”

[MR. DEPUTY CHAIRRMAN in the Chair]

The Mines and Minerals (Regula-
tion and Development) Act was enact-
ed in 1957. Fifteen years have since
gone by in the course of which mineral
development of the country has, on the
one hand, made significant strides and
on the other, the need for streamlining
the legal and institupional framework
in the field of mining has also been
increasingly felt. National income from
the mining sector rose from Rs. 129
crores in 1960 to Rs. 314 crores in
1971, while national income as a whole
rose from Rs, 13290 crores to Rs.
31170 crores at current prices during
the years 1960-61 to 1969-70. However,
the task before us during the Fifth Plan
is going to call for mobilisation of
national resources in men and material
on a much bigger scale than hitherto,
and in this context, an attempt has been
made to bring about some changes in
the law relating to the regulation and
development of mines and minerals.
While most of these changes have arisen
from the deliberations of the Mineral
Advisory Board held annually for the
last 18 years, yet others are the result
of suggestions made by various State
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-Governments who, under our Consti-
tution, carry the primary responsibility
_for administration of the law, At least
two of the amendments, however, are
being proposed at the initiative of the
Central Government itself in view of
the need to ascertain in greater depth
the reserves of various minerals avail-
able in the country, as well as to do
away with obstacles to the growth of
the public sector of industries and
mining presented by individual interests.
However, even these amendments—and
here I refer to clauses 2 and 11 of the
Bill before the House—have been
framed after consultation with the
State Governments.

In presenting the Bill to the Lok
Sabha, I had explained the Govern-
ment’s desire to adhere more strictly
to the Industrial Policy Resolution of
1956 in the matter of regulation and
development of mines, consistent with
the obligation, to maintain close touch
with the State Governments in provid-
ing the institutional framework through
the relevant laws. The development
targets likely to be adopted for the
Fifth Plan in the fields of electricity,
steel, cement, chemicals, fertilisers,
aluminium, copper, zinc and other
metals will demand a mighty effort on
the part of all concerned, but the main
thrust, as always, will have to come
from the public sector under the Cen-
tral Government, The amendments now
being proposed in this Bill seek mnot
only to remove certain lacunae noticed
in the administration of the Act during
the last decade and half, but also intro~-

duces new concepts in the regulation
and development of mines in the
national interest. The most important

requirement felt during the last year or
so has been the absence of powers in
the hands of the Central Government
to enable mining leases being granted
in favour of a public sector under-
taking. The lack of this power has
slowed down the implementation of
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important projects in the fields of iron
and steel and non-ferrous metals. I
invite the attention of Members to
clause 2 of the Bill as amended by the
Lok Sabha in this connection. This
clause relates to the termination of
mining leases. Under the existing law
there is no provision for premature
termination of mining leases, We have
felt from our experience that great
obstacles are being created in the way
of development of public sector where
mines have been leased out for very
long period to parties who are not able
to exploit them very satisfactorily. Sir,
the intention is to make that possible
both for major minerals as well as for
minor minerals so that the areas which
are required by the public sector or by
the Central Governments undertakings
or by the State undertakings can be ac-
quired.

SHRI T. N. SINGH (Uttar Pra-
desh): On a point of information. Did
the Central Government seek the ap-
proval of the State Governments before
making this provision in this Bill?

SHRI SHAH NAWAZ KHAN: Yes,
Sir.

SHRI T. N SINGH: Have all
State Governments agreed to the
posal?

the
pro-

SHRI SHAH NAWAZ KHAN: Yes,
Sir, all State Governments consulted
have agreed.

SHRI T. N. SINGH: Have
secured their consent?

you

SHRI SHAH NAWAZ KHAN : Sir,
we have had extensive consultations
with the State Governments and it is
only with their concurrence that we
have come forward with this legislation.

Sir, I would like to make it clear
that the grant of mining leases vests in
the State Governments itself. The State
Governments grant the mining leases on
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the recommendation of the Central
Government. Even in case of termina-
tion of mining leases the State Govern-
ment, after it is requested by the Cen-
tral Government will take necessary
steps to terminate it. So the power vests
with the State Government and remains
there. Only they have to do it in con-
sultation with the Central Government.

Clause 11 is also a very important
clause that deals with the Geological
Survey of India or any other agency
duly authorised by the Government to
enter upon areas which are held by
private parties under mining leases. Pre-
viously we were unable to enter areas
which were held by various parties
under mining leases. This clause would
make it possible for the Geological
Survey of India or any other agency
duly authorised to enter areas and carry
out prospecting even if they are held
under private lease.

Sir, this clause 2 can be said to be
the king-pin of the entire Bill and,
therefore, request the House to streng-
then the Government’s hands by passing
this Bill expeditiously.

The question was proposed.

=t St qArE WG (AR ATV)
Iqaamafs A13T, ATHIT @M1 F gad
¥ us wsdsIor @ SfFar @y aw
F fag o T Are F g R T
[THIT N TF 9T T W § TH @09
F UDIHT FT F QEFT T | T
Zaar a1 AaAr g @ # siagw &3
w7 af) aafaw w1 gF Fga
ger g ? faa @ s f) At w0g
FT G127 g1 T & AT FET aTHIT AL
gidta AT ¥ 97 a3 & T gadf)
FofaT #r § faq & N 7 217 F7 syrq
qrFfa AT ATEAT | Ivawmfa wFiay,
AT § ATATHIEI FT @M § 3%
TF BIERS ggl fAsdaar § ak (g amy
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g fa wrs wmiewe  Ffagen ¥ faw ok
wleiga T & fag aga sunt agg 0
T T qear § 98 Azt fqawar g, wfea
AT FT AT |, q47 &5 A o
T8 R¢ & 37 F1 [T FIA, o8F |
T IaMRT0 S TATE | TSRESTA FV 7R
T fag a3 oz fizrvx faamw Fod Y,
38 Fi TS BEAE GRY F7, fAqea F7
337 3 faar & e M aF Fod F aw
% Ty AT ff 37 ® uF od g o O &
AT /I 3379 &27a g% fsfaav frar
ATAAT | 3W KO ¥ g2 F @A wa
ot gfeda et @ et 72 38 W 7 faar
2 fa Y are 9w A SR W3R
fefaas 2ar qzar & 98 & fag wwanT
ATHIT I8 FIAT F 24 waar wfa A
AT § A a3 24 ®9d wfE 29 Fody W
g8 fag faaar & @& ag #ra SawgR @wm
q¥ fefaaz foar qrg | sns & ma sarar
gl fasdar § 1 wF aF I I W
ar & At & ga e famfizy ¥
#IT TA M F N A wafaar g g9
F 73 Q@ & qraw awr @ | gt
Th FUAT & SoTATAo, fasell #Y, gAY
2 gfrarzaz svddsa, agi AT drady
¢ Ffwacm gz, @1 3 AT Fa-
fagt ® 73 w9 W17 g @
za &A1 $afagi | 7@ IzagR €| 9L
AgY faaar afes 3 A1 Fofaar g @a
gv A & 337 AW § AT I F arg oy
USEIMA 63T IfF =9 9 24 T94AT 3@
F47 F 38 17 3137 § f ma sxage
T2 q7 fefaa< fea sranr | 9 frarg
FATIT 3@ Fudl F FI 31 | I8 FIAY
Y JUIFT FAI] 1 @SIT TA F| g AW
% 39T &7 At gfg faa fefaar gat
g @7 24 T F frag A awre fearm
AT arg gl qig faa useqE avme
F1 24 AT FIF T AIRTZAT L | AT

a3 & faq 51 91e1 & @) A AT &7 fgam
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|aE ) g2 87 W@ 60 gANC WA F1 |74 fpafrm @3 o F 28 fadas A0
q121 1T 3 T ATTEH 0T, U KA 9T | | 9%y awdga 337 & fau dait g a7 f
Fa97  wgH g f3 19 s 7@ SHIET | v 29 @R &0 UERFHIT F77 F fag
wEl frde amar . ww A FA AL E 0 A g . L -
TH FHEIE FIAT aEt AT H oazi & 5
forgema A1 AT A A AR A A | gogarafy v, ame W ¥ A
& T TG FTR DAY F AT, T ) @i} F qaew 7 o R & e @b
S A Fer # A g 96 F O <5 | oy fara v gfec § Ffta gFIR
wiEyE a2t g faq a%ar & @ AFE | g are R

3} i A g AT ard a{&ﬁ 9T fa=me AT | FEa G
siagar g | afra o et 98 § 29 | qof wqa T WY § grafe § AT a8
T & 0k g T ferar @ a@ w9 | ey e 2w § o1 afe aud
MANEAT FFuz 7 7 fow F FRO A | geggy g ER AW A S W Avaar 3
3 A [AAr A, AR A R ATER W | g7 gy 710 @ o AT wer 93w
qEr F W@ E 24 2310 WA I &A1 3 oqi & ot st TeRT & SEET -
1 faa® 6, 7 e aaz BEAT ?‘_T” FIT TIAT FI0L | &9 at AT AT
T T} A oA T o @ T | Sy e w1 wifzn B zwwr ade
MATH T3 T [T R AT WRIE A | oy 3¢ 72 3G fr frg SFI & A%

madm 7@l S B @A TRA § | e qvgeiidi w1 Breva fra ar gwar
AHIT T8 F) 3G 38 FIAT AR W W 3

gfoz & &iF w317 T At =7 i T 4%
Zq F FITO0 W F ATIAT FT gERALH &
TET & | AF 7g W1 qar @ ¢ % za |
F 19 5 T qog ] # fafqwa a9w
A w7 fag 917 ) fafana I99 T3z F@r
At frar Arat | 99 q9gT 34 F
fao wim %7 € @1 #ar Smar & 5 gz
FE aHI ST AIHAT & | FET |IFTT
1 3z femiddie afe geaggn ar @1 &
Fziac mfaww a9 @ 51 @957 & Al
@ agi v 7 9 ofv ° gear argar g
zq AF F 49 § T 34T HTW@E | A99T
x> ot 3 wed & fF 3 et
w0 ¥ quardy Ay § AR & @
T & fag Fgar B Avate Tm W q,
a3 Jar wdfwa g fa N 3w F g

® _fﬁm F Fow ‘qé}fma FEAE w2t @i fRFa sqq grafrga o agr
TR QAT N AW NI GO A | o oo fpar ara 4 39 B o
rraear § Y A0 9 frelt § 99 A o e % g gawr ziewd @
fazra 37 A, ABT IF BRIZ N T07 | qumr § @ 39 qrafaa AT IH AT T
SRl FIET § AT § A W A F Ny (@1 At O § wwwar § 5 a7 a1

T F 919 g UF q1F A FEAT T30
g M 3g a8 fF agf ax @ fagad g
FLT T2 € IT F A A & AW o, ITF
grafrag I Wy warfag far a0 &y
1A 7Y HEEd T 17 71 o 37 ¥ w'h
oY g1 fawady & g2t £y mafgg s9wr
#Y TIIQAT g1 ) @y fAdordr & Toreara 4
AT Y @ F graleag IgT AL g
eqrfag fFar s € A9 R g@adc @
FIT AGFE T 931 § Afww IEFT
Fezd A6 FAFAT T Frav A1AT § 1
A 57 FIT T {399 &7 7 @7 fapadr &
IF &7 & AWM A fawra w77 F 9
Ffaar G QITCEF qTgT ITHEA S
& gwd | @ wgw 5 fawra fe gfe @
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[#ft sndm war AraT]

F9 g1z @y T A & EEE i
gfez @ f wvBT THW 1 ¢F WEHE T
AR ¥ TF WAFT weerArT gar g A
a-fey arEl wady  zif R !
wea § & fwe wgar fr famw ogm WA
FT qIF a8 fRA AT § 99 94 W
qff & fad €1 F 9eFIT @ ag /T FEA
fr @hIe Fresr M aw F TG UKA-
FT FTL | '

SHRI T. N. SINGH : Our resources
in mineral wealth are extensive and
spread all over the country. It has
been a matter of concern to all who are
in any way interested in the develop-
ment of mines and efficient exploitation
of minerals to see that the Government
take measures’in the right direction and
in the proper manner. We have had
two institutions created by the British,
the Geological Survey of India and
the Indian Bureau of Mines. The first
did the initial surveys and the other
undertook the proving of reserves as to
how much mineral wealth is available
in a particular area. Thereafter, the
whole information was available to the
private sector in the past to exploit
these mines as they wished, Now the
point is: Are we today alsp allowing
indiscriminate exploitation of the mines
or not? According to me, though it can-
not, be generally said about all minerals
and mines, there has been indiscrimi-
nate exploitation of our mineral wealth,
in the public sector as well as in the
private sector. That is unfortunate.
Take, for instance iron ore. Now,
iron ore mines, most of them, a majo-
rity of them, are being run under Gov-
ernment control and supervision. Again
in Delhi, Rajhara and other places
where iron org mines exist a lot
of blue dust is accumulating, the best
ore is being exploited and transported to
the Steel Plants and inferior ores are
being left to be exploited later. In the
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beginning we had no sintering plants
in our steel plants to make use of the
left-overs of the ores. We have been
indiscriminate in this regard. In our
attempt to export this commodity now
we are going in a big way for exploi-
tation of iron ore mines. 1 am sure, if
you go on in the manner in which we
have been going on so far it will lead
to serious loss of our very valuable
resources. Today it is said that we aim
at exporting more than 40 million tons
of iron ore in the near future and
though our iron ore resources may be
good, may be extensive, they are not
unlimited and inexhaustible. And if
our steel plants go up to 100 million
tons capacity which in course of time
we should, that will mean about 160
million tons of iron ore consumption
internally every year, assuming that
the iron ore that we get is at
least of 60 per cent grade. If it
is not, then we will require at
least more than 200 million tonnes
of iron ore for our 100 million
tonnes steel production. This is the
position. How are you going to remedy
the situation? I am sorry that the in-
tensive and deep thinking which is
necessary for bringing about a radical
reform in the field of mining and geo-
logy is not to be seen anywhere in the
Government.  They themselves are
guilty of ineffective, bad and wasteful
exploitation of our mineral resources.

Take another instance that of lime
stone, Steel smelting grade or flux grade
lime-stone which is of great importance
to us. Unfortunately, flux grade lime
stone. is not available in large quantities
in our country according to the geologi-
cal information so far available. There-
fore, we have tp conserve our high
grade lime-stone reserves very carefully,
But I am sorry to say that even in
lime-stone mines which are under Gov-
ernment control there has been wasteful
exploitation. I think that one of the
main purposes of this Bill is to prevent
this wasteful exploitation. When the
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Government are guilty of it themselves
how can then prevent others? I will be
constructive, I am not going to
be destructive in what I say on this
subject. I want the mineral industry
to come under Government control.
That should have been done long ago
according to the Industrial Policy Re-
solution. Mines are reserved for the
public sector. But all these years we
have been systematically allowing indis-
criminate exploitation of our mines both
by the public and private sectors. This
is what has been happening. Whatever
you are going to do under this measure
is not going to meet the needs of the
situation. There is something very
much wrong with the mining organisa-
tions which the Government controls
today. That has to be reformed.

Take, for instance, the coal industry.
All the time coal mines have been
wastefully exploited. What has been
the record of the NCDC itself? NCDC
is one of the big failures of Government
undertakings. It has not been able to
either conserve or exploit the coal mines
efficiently, scientifically and effectively.
That is the position in regard to NCDC.
The story is the same with regard to
pyrites. In Amjore we discovered sul-
phur ore or pyrites. This was in 1956.
Today, even after sixteen years, we
have not been able to extract a tonne of
sulphur from that mine. We must have
spent crores on this . .

SHRI SHAH NAWAZ KHAN: We
are making sulphuric acid from that.

SHRI T. N. SINGH: Our original
intention was to produce sulphur. If
you look at the papers you will see
that that was the project report. I, as
Member of the Planning Commission,
suggested that you cannot have sulphur
from the ore at Amjore. Then a Mus-
lim Officer was suspected of passing on
information to me and that man was in
difficulty. This is the attitude of the
Government of India. I am saying
this from personal knowledge. That
particular officer was taken to task and
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I think he had finally to leave the Cor-
poration. That is what happened. He

was a very knowledgeable
1 p.M. chemist. The trouble is that

in this case I expressed
my views regarding non-availability of
elemental sulphur from the advice
which I had received in the Planning
Commission itself. 1 did not go to that
particular officer to seek this advice on
that point and yet, he was suspected.
I have seen such things happening in
other Government Departments also.
The bureaucracy has a way of func~
tioning in this way. My point is: You are
extending your responsibilities to con-
duct extensive mineral operations in
the public sector, but have you got the
ability to do so? Have you got the
necessary knowledge and experience? Are
you doing everything to make the best
use of the knowledge and experience
you have? These are the things which
are lacking today. I want that the Gov-
ernment should appoint somebody to
go deeply into the functioning of the
mining industry in the public sector.
I can understand the anxiety of the pri-
vate sector to get away with as much
as possible, because, after all, mines
are a wasting asset, the total reserves
are continuously reduced over a period
of time and his interest is to
make as much profit as he can today.
We say that the public sector has also
to make profits. Yes, it should make
profits. But, you are incurring losses
all the time in the NCDC and the Py-
rites and Chemicals and such other
organisations that you have set up in
the public sector. And, Sir, the ex-
ploitation also has been inefficient and
the whole functioning of these units has
been in a disorganised way and there
has been more wasteful operation in our
mines. This is what has been happen-
ing. Therefore, 1 suggest that you
should overhaul all state owned mines
first. ’

Now, what has been done by the
various committees which have been
set up from time to time? The Esti-
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.mates Committee and the Public Ac-
counts Committee have made a number
of suggestions and many of them have
not been implemented so far. There
were suggestions that there should not
be any wasteful exploitation by the Coal
Inquiry Committee. But, Sir, 1 find
that the implementation has been very
dilatory. There are vested interests
also in the Government itself which pre-
vent the implementation of the right
proposals and taking of right remedial
measures.

Now, this measure can in certain res-
pects, be said to be a measure
in the right direction and you may pro-
duce some results, But, we must ensure
a thorough overhaul of the adminis-
trative machinery in the projects and
at the secretariat level where the various
proposals from the various organisations
in the mining industry are processed.

Secondly, you must develop a large
«cadre of experts for this purpose, a
body of expertise. It is a tragedy that
there are geologists today who are un-
-employed. Yet, we have got so much
need to exploit our mineral rescurces.
There are mining engineers who are
unemployed. Sir, I know of persons
‘who say that they do not want to go to
Government service, but prefer private
service. This is because, Sir, there is
not much scope for progress and future.
There is so much of intrigue going on
in pushing up this man or that man in
the pay scales and emoluments and
many deserving persons are pushed
down. So, we have got to make a
thorough overhaul of the administration.

Thirdly, Sir, the entire concept of
public sector has to undergo a change.
Today if you go to a public sector pro-
ject, a hierarchy of classes of officers
bas come into being. There is the supe-
rior officers’ class, which is a class by
itself. Even in the officers’ class there
are different categories. There are also
<lasses of foremen and workers, The
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worker is treated as low down proleta-
riat. He is an untouchable. That is his
position. I have seen that Even the
Government are responsible for cons-
tructing exclusive clubs for superior offi-
cers. They are subsidized by Govern-
ment, Why should there be exclusive
clubs which are subsidized by the Pro-
jects? One cannot easily become a mem-
ber of the club. This is the position in
public sector projects, whether it is
N.C.D.C. or Pyrites or any other State
Project, How will you get efficiency in
such circumstances? You have to tho-
roughly change the whole environment.
Work in mines is very hard and strenu-
ous and the life and conditions in which
the worker works have to be fully taken
into account. Unfortunately, his condi-
tions of work today are very unsatisfac-
tory.

I have had an occasion the other day
to say that it is all right for you to talk
of ‘garibi hatao’. But what about ‘amiri
hatao’ in the bureaucracy and in the
public sector projects and other parts of
the country? That is much more impor-
tant, Where is the reason for allowing
ministers and bureaucrats free use
of cars and air-conditioned rooms? All
sorts of perquisites are made available
to private sector executives and public
sector executives, Government servants
as well as Ministers. There are very
few Ministers who believe in simplicity.
I knew Lal Bahadur Shastri, for a very
long time till he fell ill he refused to
have an air-conditionier in his rcom.
That is the approach which you should
have. You have to ‘hatao’ the ‘amiri’; this
‘amirl’ must go. This leading of a life
affluence and luxury must cease. With-
out that nothing will come up in this
country.

Therefore, whatever the intentions of
this measure, I am sure you will not
succeed in your objective unless you
make a radical approach and bring
about a thorough overhaul (a) in the
administrative set-up, (b) in the func-
tioning of various public sector mining
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and other projects, and (c) in your own
outlook which is much more important.
You must have the outlook to give up
the easy way of life. These com-
forts of life which we seem to
be sticking to are not conducive to
efficient work by our people. For
God’s  sake, do not create classes as
they have arisen in public sector pro-
jects. These conditions should cease. In
the name of efficient working, let us not
provide too much of an easy life.

Mr. Shah Nawaz Khan is here be-
fore me. He is a seasoned worker. 1
am sure he believes in simplicity and
a simple way of life. He will kindly
enforce my slogan of ‘amiri hatao’. Let
us really bring about an egalitarian
society. Let us make a beginning in
‘the public sector projects which we
administer, which we control and which
we regulate.

Thank you. ‘ez

M SFdt g@lz mew  (fagre) ¢
wwT, g9 A, a Frrw o TE )
qZA FRA T F AT |

SHRI T. N. SINGH: You have to
call guorum. The Members must come
here. Official benches are completely
vacant.

(Quorum bell rings.)

SHRI DHARAM CHAND JAIN
(Bihar) : Sir, the amendment as suggest-
ed in section 4A creates a very big
fear in the mind of the mining sector.
Especially those whose properties are
developing in a very fast way fear that
probably when their properties are de-
developed, Government might have an
eye on the same and they might
acquire the property under section 4A.
This mischief probably may play a big
role for various reasons. This clause
actually should not be there or there
should be an assurance from the Gov-
ernment that there would be no misuse
of this particular clause.
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Then the other point is that the pro-
perties might have developed for better
reasons but the Government may come
forward with the idea that this is the
property which they needed and, there-
fore, may take over for working in the
public sector. They may say that in
this way it will work more efficiently
than in the private sector . . .

(Interruptions)

MR. DEPUTY CHAIRMAN : Order
please, .

[t

SHRI DHARAM CHAND JAIN:
Amendment of section 6 is a right ap-
proach for reduction of the holdings of
the mining leases and we hope the
Government wiil see that this is main-
tained, ) :

Then, there is another fear about
clause 3. In this clause section 6 of
the principal Act is sought to be amen-
ded as under: ,

“(3) For the purposes of deter-
mining the total area referred to in
sub-section (1), the area held under
a prospecting licence or mining lease
by a person as a member of a co-
operative society, company or other
corporation, or a Hindu undivided
family or a partner of a firm, shall
be deducted from the area referred
to 1n sub-section (1). . . ”

This is something very vague. Sup-
pose, an individual is a shareholder of
the Tatas and the Tatas may be hold-
ing thousands of leases. In this case,
an individual applying for a lease will
definitely be hit. What will be the
safeguard against this? This is not
clear at all. There should be a safe-
guard in regard to this.

With these words, Sir, I am sup-
porting the Bill and I request the hon.
Minister to take care of the sugges-
tions made by me.

Thank you.
SHRI M.
(Tamil Nadu): I welcome the

S. ABDUL KHADER
Bill. I
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extend my supporting hands and con-
gratulate the hon. Minister, Mr. Shah
Nawaz Khan for introducing the Bill
and at the same time I wish that this
Bill ought to have been passed long
ago.

Now I am glad to see that the time
has come when all the mining indus-
tries should be nationalised and I am of
the opinion that no private individual
should be given lease in the mining
industry. It is because the private indus-
trialists do not seem to observe any
labour laws nor do they actually de-
sire for increased production.

In 1949 the Mineral Concession Rules
were framed in order to give conces-
sion to the mining industry so that it
could come forward but some people
unfortunately went in a wrong way
and those rules were not properly im-
plemented with the result the produc-
tion of non-metallic minerals could not
increase. Further the fundamental rea-
son for low production is due to the
defective industrial policy of the Cen-
tral Government.

A suggestion is prevailing that the
ceiling of 50 sa. k.ms. to prospecting
licences should be further reduced. Doesg
not the small ceiling hamper the deve-
lopment of mines? Even allowing the
50 sq. k.ms. ceiling what would happen
to the existing licences for more than
50 sq. k.ms.?

It is very unfortunate indeed that
some persons are extracting minerals
from mines in Salem District and
Madurai District in Tamil Nadu and
in some parts of Bihar and Rajasthan
without proper licences. Sir, T venture
to call them thieves although they are
big industrialists. I find no reason why
the Government cannot take proper
action against these persons. We have
invested huge amounts for mineral
development in the Five Year Plans. In
spite of that the mineral production
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has gone low. During the course of the
past few years the production of
some important minerals has gone
down which ought pot to be. The
Government is not able to meet the
increasing demand for steel products in-
side the country. Of course we may
earn foreign exchange by exporting iron:
ore but have we taken adequate steps
to meet the indigenous demand for the
steel products?

What about the coking coal mines ?°
We have nationalised them recently but
since the Government mine-owners do
not care to exploit the minerals in the
interests of the nation we have to arrive
at this amending measure.

RE. EXTENSION OF THE SESSION
BY ONE DAY

SHRI LOKANATH MISRA (Orissa) ¢
Sir, I have a submission to make. The
list of business that is before the House
is more than what we can cope with
on Saturday. Therefore I think we
have to sit on Monday also. We from
the opposition would like to impress on
the Government that the Government
should agree to the sitting on Monday
so that we will not have to rush through
with the business. And today we caa
have half-an-hour lunch interval. 1
would like to make this request through
you to the Parliamentary Affairs Minis-
ter and I would like to know their re-
actions.

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS (SHRI OM
MEHTA) : Sir, we have no objection.
There are three or four Bills which are
to be passed in this session. One is the
General Insurance Bill, The other is
the Supplementary Demands for Grants
which will come before this House and
which we have to return to the Lok
Sabha. Then there is the Copper Cor-
poration Bill and the ICS Bill, if pass-
ed by the Lok Sabha. These are the



